=~ INTHE CENTRAL ADMINISTRATIVE TRIBUNAL'
- = ".JAIPUR BENCH | |

o Jaipur, this the'16th day of Ma'rch\ 2011
‘ORIGINAL APPLICATION NO 477[2010

~ With
MISC APPLICATION NO. 05[2011

[CORARI_ |
'HON'BLE MR. JUSTICE K.S. RATHORE JUDICIAL MEMBER
"HONBLEMR.ANH_KUMAR ADMHMSTRNHVEMEMBER

“Fateh Singh son of ShrI Dhanphool aged about 39 years reSIdent of -
~ Quarter No. RTTC/V/02, RTTC Colony (BSNL),Road No. 14, VKI Area,
" Jaipur and presently hoIdIng the post of Deputy General- Manager .
(Telecom PrOJect), Bharat Sanchar Nigam LImIted (BSNL), M.I. Road

o conferred by Rule 2(a) of Rule 10 of the Central Civil Servnces_ -

Jalpur

. "‘\

':..I.-.._.....Appllcant‘ |

'(By Advocate Mr CB Sharma)

. VERSUS . T

- 1. Union of India through its Secretary to the Government of India,

‘Department of Telecommunications, Ministry of Communications
and Information Technology, Sanchar Bhawan 20 Ashoka Road
New Delhi.

»'2.'As_s|stant ..Dl_rectorl Gen_.eral (VIg I), ' Department of . !

‘Telecommunications, Ministry of Communication and Information
.Technology,'111-2 'Sanchar vBhawan "20 Ashoka Road, New
Delhi." .

3. Chief General Manager Bharat Sanchar NIgam Limited, Northern -
Telecom Project, Eastern Court Complex 5th Floor, Kidwai
Bhawan, New Delhi. = : : -

i ReSPONdents

“ ~(By Advocate Mr Mukesh Agarwal)\

B ORDER (ORAL)

The short controversy Involved in th|s OA is that the respondents .

- vide order dated 13 08.2010- (Annexure A/1) in exercise of power,_ -

(CIassuﬂcatIon Control and Appeal) Rules 1965 placed the appIIcant ‘



Ve~

o

Shrl Fateh Slngh under suspen5|on W|th effect from 17 07 2010 |e

' from the date of his detentlon It was also ordered that durmg the

perlod the suspen5|on order shall remaln |n force the headquarter of

Shrl Fateh Slngh be at Ahmedabad under CGMT BSNL GUJarat Clrcle

and the appllcant shall not leave the headquarter W|thout obtalnlng the ‘

a prlor permlssmn of CGMT BSNL GUJarat Clrcle

2. , The appllcant challenged thlS order dated 13 08. 2010 (Annexure

- A/1) on the ground that change of the headquarter durlng the

suspenS|on mstead of place of postmg IS agalnst the facts &-

CIrcumstances and also agalnst the prov15|ons of CCS (CCA) Rules-

- 1965 and also due_to family cwcumstances and pra)l/ed for quashlng‘ |
and setting aslde the order dated‘l -13 08 2010 (Annexure A/l) to .the _

,'extent of flxmg the headquarter at Ahmedabad |nstead of place of--

postlng |e Jalpur .and seeks d|rect|ons to direct the respondents to

~

change the orders in respect of headquarter at Jaipur mstead of

- Ahmeda.bad.

30 Thls Tribunal vid‘e_\- Order date'd 15'02 2011 "dlrected- the

respondents to produce the relevant record Wthh preva|I them to pass

7, the impugned order Learned counsel for the respondents placed the

same for perusal-.

4.7 We have carefully perused-the record.. From the bare pe’rusal'of o
. »the record it reveals that Supermtendent of Pol|ce Central Bureau of'
' Investlgatlon Jalpur addressed a letter dated 20.07. 2010 to the Chlef'

o g :.General Manager (Telecom PrOJect), BSNL NRT New Delh| whereln |t‘ .-




.

‘. was mentioned ‘that the'case has been regiStered by - CBAI‘ Jaipur on

17 07 2010 agamst the appllcant Shrl Fateh Slngh Meena, Deputy
General Manager Telecom Pro_1ect BSNL Jalpur and Shr| Radhey

Shyam Mldna (Contractor) »-under Sectlon ~120-B of IPC read wnth

Sectlon 7 of the. PC Act 1988 and durlng the course of |nvest|gat|on a |

trap was Iald and Shr| Fateh Slngh Meena Deputy General manager

'Telecom PrOJect BSNL Jalpur was put under arrest on 17. 07 2010. He
" was produced before the Hon’ble SpeCIaI Judge CBI Cases on
18.07. 2010 and the Hon’ble court had remanded him in Pollce custody
' till 2-3'07'20;0* He.was_ under- arrest for more than‘48 hours. It was -
~ also -mentioned i‘n the sai'd Ietter that as Shri Fateh Singh' Meena is

-'presently posted as Deputy General Manager, Telecom Project, BSNL

,Jalpur, there |s every Ilkely hood that he may tamper with the - "

| eV|dence and try to ‘win over the wntnesses Hence it is. requested that _
he sald Shrl Fateh Slngh Meena Deputy General manager, Telecom
PrOJect BSNL Jalpur may be posted outsnde the State of RaJasthan

f - and be put_ under suspension. - )

& ,‘5.. On the request of the CBI the matter was processed by the

respondents department and havmg consndered the facts &
CIrcumstances of the case that there is every hkehhood that the
appllcant may tamper with the ewdence and may try to wm over the
'. w1tnesses .therefore VIde‘.order dated 13. 08. 2010 durlng the perlod of

'i;vsuspenS|on the headquarter of the apphcant was changed to

B Ahmedabad under CGMT BSNL GUJrat C|rcle
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6. | ~We have ‘heard the rival submission made by the learned counsel
| for thé par_ties and also bérused the m'éterial placed on record..We Vfind
"‘no illegality in 'tlhe. impugned order dated 13.08.2010 (Annexure A/1)
whereby the »héadquarter of the avpplic‘ant was changed to Ahmedabad
under CGMT, BSNL Gujarat Circle and’ »the, same requires no
interference by this Tribunal. Accd_rdingly,’ .the OA is dismissed with nor

order as to costs.

7.  In view of the order passed in the OA, no order is required to be
passed in MA No. 05/2011 filed by the applicant for interim direction,
which is also dismissed with no order as to costs. .

ke

Pl Jurrr®”

(ANIL KUMAR) . ~ (JUSTICE K.S. RATHORE)
MEMBER (A) - < MEMBER (J)

" AHQ



